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OFFICE OF THE SECRETARY-CUM-COMMISSIONER (LABOUR)
LABOUR DEPARTMENT, GOVT. OF NCTOF DELHI '

5, SHAM NATH MARC, DELHI-110054 fix

F. N0. Addl‘-;LC(ll)/Misc./2012/Lab/2022/Part File/Vol. 111/ /7-5?/9 Dated: .93//.3/$10.35’
" oanen

1. Whereas, Ld. Presiding Officer, Labour Court-X, Court No. 202, Rouse Avenue District
Court, New Delhi has requested to transfer the following cases from the cou-rt of Ld.
Presiding Officer, Labour Court-X, Court No. 202, Rouse Avenue District Court, New
Delhi to any other Labour Court. 1 '

,-fS,-Ndlff-.. _li77..l.l,Par_titiularSZTili1e.*" it .:,.GaS.§L.N0-.. '

3

1.___ _Sanjeev iv/_s M,/s Dei_l1i_Elect_r_ic_als and Control" ,= g 4A111is_t_;._ZlD‘_]___lt$§3l/_Q5_ g
2_ Shyain Prasad V/S M/;s!'Delhi Electricals andmz *'MisC. D] 192/2 5

Control .
. Arvind v" Mjs Delhi Elec _ ls and Control Misc. D] 193/25

2. And whereas, the request of Ld. Presiding Officer, Labour Court-X, Court No. 202,
Rouse Avenue District Court, New; Delhi has been considered and the cases mentioned
in Para 1 may be transferred to the court of Ld. Presiding Officer, Labour Court-IV,

- Court No. 306, Rouse Avenue Distriict Court, New Delhi.

3. Now, therefore, in exercise of powers conferred by Section 33 [B] of the Industrial
Disputes Act,_1947 (XIV of 1947)'read with Government of India, Ministry of Labour,
Notification No. S-11011/2/75-DK(IA] dated 14"‘ April, 1975, the Industrial Dispute
mentioned in Para 1 is withdrawn from the court of Ld. Presiding Offi-oer, Labour
Court-X, Court No. 202, Rouse Avenue District Court, New Delhi and the sarne is
transferred to the court of Ld. Presiding Officer, Labour Court-IV, Court No. 306, Rouse
Avenue District Court, New Delhi.

4. It is further directed that the transferee Labour Court shall proceed with the
transferred proceeding from the stage at which they stood at the time of transfer.
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This issues with the approval of the Secretary [Labour]. .

(u.1<. Sirnha]
Arm Lab ()dl'iP‘li?i<“d]t§§§§T§ihHA

C t Addl. Labour Commissioneropy -o: -

\_/1.-/l..d. Pr. Principal District 8.: Sessions Judge, Rouse Avenue District Court, New Delhi.
2. Ld. Presiding Officer, Labour Court-X, Court No. 202, Rouse Avenue District Court, New

Delhi.
3. Ld. Presiding Officer, Labour Court-IV, Court No. 306, Rouse Avenue District Court,

New Delhi.
.- 111: :1 L):41-tic! & Sessions JUd»'§s

' N:-umue Courts. New Delhi 1
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OFFIQE OE 'I'I:IE_El{INCI}'Al. DISTB_l_(.'T & SESSIQNS JUDGE_CUM SPL. J"UDG}lllC-ACI‘)_[CBI)
. ROUSE AVENUE COURT COMPLEX, NEW DELHI,. J r

N0 r 3(4)/R.A.C.C/Labour Courts/49 1» 3025/ /3 0 go- /209%t€d: %*-'~5""’ ' 1- 9%?/WK“
19>‘ 0/-.2~'-fl"?

Copy of Order No.F.No./\ddl.LC(II)/Misc./2012/Lab/2022/Part File/Vol.III/4919
dated 23"‘ December, 2025 forwarded for information and necessary action to:-

Sh. Arun Goel, Ld. Presiding Officer, Labour Court-X, RACC, New Delhi.
Ms. Ritu Singh, Ld. Presiding Officer, Labour Court-IV, RACC, New Delhi.
The Ld. Officer In-charge, F8t'llli;—lllO1'1 and Computer Branch, Rouse Avenue Court Complex,
New Delhi.
The Ahlmads/Asstt. Ahlmads of the transferor/transferee Courts shall ensure that the lists of
assigned cases be displayed ()ll[SlCl€ the Court Rooms and public at large be notified and the
files be sent to the transferee Court immediately so as to avoid any inconvenience to the
lawyers and litigants. Ah1mad.~Assrt. Ahlmads of the transferor Courts are alsodirected to
provide the lists of assigned r‘.-"lsvs to the In-charge Computer Branch, Rouse Avenue Court
Complex well in time and the In-charge, Computer Branch shall ensure that the same is
uploaded on the website of Delhi District Court.
The Website Committee, Tis l-lam 1'1 Courts, Delhi for uploading on the official website.
In-charge, R 81 I Branch; RACC with the instructions to paste the same in the Bar Rooms,
RACC, New Delhi. ,
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(Atul Krishna - ; ‘= )
Principal District 8: Sessions Juge-cum

-Special Judge[PC Act) (CB1) (Officiating)
RACC, New Delhi
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